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TX.L ADUTNISTRATIVE TRIBUNAL:; HYDERABAD BENCH @

AT HYDERABAD,

Date of oOorder - 17th October, 1997,

Between :

T e

A, Nageswara Rao, Foreman,
D, Viswanadha Raju, Foreman
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. ot
P,V,Thrinadha Chary,Assistant Forematlsg ... =
V. Ramakrishna Rao ,Assistant Forem ngﬂk S jﬁﬁﬁ
P. Janardhana Rao , Assistant rorewaq@v”q ;ﬂ*ﬁ'if

in the office of the Naval Science
and Technological Laboratory (}1STL),
Visakhapatnam,

And,

Secretary, Research and Development
Organisation, Sena Bhavan,

Ministry of Defence, 1ew Deihi.
Scientific Adviser to Raksha i‘antri
and Director General, D.R,D.O.,
Ministry of Dofence, !lew Delhi,
Director, llaval Science and
Technological Laboratory (1:1STL),
Visaxhapatnam,
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51 years, working as Foreman,
Office of i1.S.7.L., Visakhapatnam,.

T Sty -
ks

ee. Applicants

ahout

Respondents

c {;’w\,}jdzes;.-v VEFL g d‘S“i’u.r:Emc{ A A
Office of 11.5.7.L, Vlsakhapatnam.
6, M. Hoteswara Rao, son of not kanown,
SreicCt ueaTe, Lty S roan.  Bagenan.,
¥. Appa Rao, son of not known, agedé
L4 =]
43 yﬂars, workina as Foreman,
OF “ice of ¥,5.7,L,, Visakhapatnam,
e - g '---..uQJ iy N 2 L 1.0 W I.li-‘\'ll.l‘
Woriting as Foreman, Qffi-e of
1e8.Tslb., Visa“hapatnanm.
* s -
Counsel for the a»olicants « r. S. Lakshma Reddy
Counsel for the rzgpondsnts - Mr, IR

. Deveraj,SrCcscC.



subsequently as also the statutory provisions ang

therefore, the seniority assigned now to the applicants

has to be reviewed, The second contention of the
i applicants is that on facts also the seniority of
the applicants has not been fixed properly, Hence
they submit that the seniority list needs to be

reviewed by the respondent - authorities.
_ L e L LV dppllcants iD this O'A.

The facts of each case are different, Applicants

1 and 2 joined as Chargeman frsAa~ T
appercants 3 to 5 joined in lower grade in different

disciplines, Hence we think that combining of all

the cases for the purpose of fixation of canmi---
. --—-=was wuo e apnlicants may not lead us to give

any fruitful decision., In a seniority dispute, facts

of each case vary from one another and in such cases

certain msla-~ -7 )

and decided, In this case, there were number of

instructions in regard to the cadre structure., Frior

to 1.1.1973, the Precission lechanics were in the

scale of pay of Rs,.205-280/- and the cadres of Tool
Maker and Senior Electricians were in the scale of pay

of Rs,150-240/- and the Precission Mechanic post was a

promoticnal post for Tool Maker and Senicr Electriecdan
i e mmws wa inLld ray Commission, SRO 26~E/73

was issued whereby all the lower categories, such as,
Precission Mechanics, Tool Makers, Senior Electricians

and other such posts were brought to the scaleof pay of
: ey~ wuo LusSUEd Whereby
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the recruitment rules to all the above categories of
posts were amended and all the posts were clubbed together.

and put in the scale of pay of Rs,380-560/-. Subsequently

in the year 1981 SRO 87/77 was issued, By this SRO, the
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Respondent No.7 jeined as Turner Mate, Thereafter
he was promoted as Turner, Precission Mechanic,
Chargeman Grade II, Charceman Grade I, Assistant
Foreman and Foreman,., Respondent No,2 jeoined as
Welder Mate, Thereafter he was promoted as Welder,
Precission Mechanic, Master Craftsman, Chargeman
Grade II, Chargeman Grade I, Assistant Foreman and
Foreman, The dates of entry of the private resnondents
into various grades are alsc given in the comparison
chart,

3. The applicants submit that thev are shown

junior to respondents 4 to 8 in the grade of Assistant

-
T T Tt e Syrecmlar, Hence thev pray for

showing them senior above respondents 4 to 8 in the ————

senioritv list by setting aside the imvpuegned order /
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11,4.1994 passed by the first respondent and the

Daily Order part-II dated 19,7,1994 isswed by the

L I

_ ~~=1_ winlative of
princinles of natural justice and Articles 14 and 16

of the Constitution of India and for all conseguential

and monetary benefits, Thev further submit that the
impuoned order / ProCeeclngs uaiowu saeae—. .

19,7.19%4¢ were issued while implementing the orders

of the Central Administrative Tribunal, Bangalors Bench
in 0,3.170.600 of 1931, and thereby their seniority
position had been lovered down., This 0.4, is filed

ftor the aforesaid reliefs,

4. T™he main contention of the applicénts in

- .

TRt +he Rancalore Bench of this Tribunal
in its Jvaoment had erred in taking a decision byt&fﬂﬁhﬂ

ons given by the apex Cours

fete

B N e ey = 1 gy
DDt thie various direct

D




i e i

é_
j
5
|
‘a‘
%
!
i

T Tvm =wALTgTULS SemIiority 8s per his view and that

)%o order as to costs,
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position where the applicants will be placed in their A

order,

7. The applicants have filed a rejoinder stating r

certain facts which may also be taken into consideration

W
by the respondents while considering the representations i
Of the applicants, _ | %Q
8. In view of what is stated above, as is evident "ﬁ
from the facts of this case and e - ' o

Oon record, we are of the considered opinion that each - .

indivicdual applicant should submit a detailed ramsvsmmeos -

representation should be disposed of by the respondents,

If any of the applicants is agarieved by the order /
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reply to be given by the respondents, then he may taie,

~

if 50 aﬁvi oA vl mmmee - Ve - .
him in law.

9. In the result, the following direction is given :

The applicants individually should submit a
detailed representation to the concerned respodent-
authorities for fixing their seniority as per their

view point within a nerind AF srn eeeisn - :
of receipt of a copy of this order. If such a representation .

is received by the concerned auvthority, the same sﬁould

be disposed of within three memthe €vemm wn- = - -
receipt of the representation civing detailed reasonings

for fixing their snﬁlorwty Veeplng in view the above
!

observaticme mada e L1o - -
10. Fith the above directions, the 0/A. is disposed of.

‘ W Ami . E
iy e e OISl
wnma: ‘:FE‘"'- - ;.f of Judicrment... [m‘.’f’/../_é}/)

gfq qewre for g f@w

Copy hinds Ben. y on.. Q.%[D ,9—

COUR® OFFICER o
: Geat "1 ¥ mﬁm‘ 31-%!?'{17 BT 5 Wﬁ‘- (:I t\‘F) N
P I Adm:msmhvz .I‘nbun] + Section Office &.fs&: 1
i L7 o ~=*'Ni
qg Emsmw BENCH





